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ORDER 

This matter is tak n u in the Single Bench in terms of 

A pendix VIII of Rule 154 of CAT Rules of Practice, as no 

c mplicated q estion of law s involved, and with the consent of 

b thsides1 

Heard ld. Counsels for the parties. 

During the course of hearing the ld. Counsel for the 

respondents invited my attention to para 15 of the reply which 

reads as under: 

also decied that the case of Srnt. Nag will again be 
paced bejore 
compassibn 

thecAC metirtg 
ate 	apjointnent 

for reconsideration of her case of 
in PA/SA 	cadre 	against the 

earmarke1 vaandès of?O152O16." 

The ld. dounsel for the applicant submits that he would be : 

isfied if a iirection is gi'lien by the respondents to' place the 

tter before I he next Circle Relaxation Committee meeting. 
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Accordingly it is ordered that the respondents shall place the 

tter befOre the next Circle Relaxation Committee meeting and 

communi(ate to the applicant the decision so taken, imi'nediatelY 

thereafter. NO ôrdr is passed as to costs. 

(BItMSHA BANRJF-, 
MMB(J) 


